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IN THE CEMTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL -BENCH, NEW DELHI.

RA& NG, 222794 in 0AL2054/89

Dated this the Z6th of April, 1995,

N.V. Krishnan, Hon.Vice Chairman(d).
. Vedavalli, Hon. Member(J).

Shri Vishnu Shanker Prasad,

§/0 Shri J.P. Sharma,

Assistant Ey cutive Engineer(Read),

Ministry of Surface Transport (Roads),

Transport Bhawan, [, Parliament Street,

New Delhi. o Applicant

By Advocate: Shri Niranjan Bose.

VErsus

Union of India through the
Secretary,

Ministry of Surface Transport,
Transpart Bhawan,

1, Partiament Street, Mew Delhi.

Director General (Road Development),
tinistry of Surface Transport (Road Wing),
Transport Bhawan, 1, Parliament Street, -
New Delhi.

Diractor (Roads),

Ministry of Surface Transport (Road Wing),
Transport Bhawan, 1, Parliament Street,
New Delhi.

Shri P. Ha

Assistant ecut1ve Engioneer (Road),

(Min. of Surface Transport(Road Winq¢),

8. Lindsley Street, Calcutta. . Respondents
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1d

Shri 3.3, Nahar,

fssistant Executive Engineer(Road),

Ministry of Surface Transport fRoads)
Transport Bhawan, 1, Parliament Street,

Mew Delhi. G Respondents

By aAdvocates Shri M.M. Sudan.

QRDER (Oral)
The applicant seeks a review of the order \

dated 28.4.94 by which the 0A was dismissed. On that

date, the Tearned caunsel for the applicant was not

present.

The Tearned counsel for the respondents was

heard and order was paosed
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be accommodoted. We  wlse  found that  though  trree
vecancics  earmarked for SC/ST were kept wacant out o

the carry gver  wacanciss  mentioned  above,  ine

zpplicant the righi to appointment.
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orked out in the manner
shown in  warz?  of the Ba, 11 vacancies would have
gore o the Group & officers, Lo which group the
applicant belonge. In t
are carmarked  For SCAST, there would be 6 vacancics
far Group-& officers. Thie aopect  has not been

are

conside .

1, It s noxt pointed out that, in. zccordance
with the 04 of the Department of Personncl & Trainine
dated JO 1093, - 4 concept of rescrvation is available
For &dhoc promotion, but the concept of carry over is

not available. [t is pointed out that this 0.H. is

aeccepted  the cortention of the  rospondents for
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5, (e  respondents have Filed the reply apposing
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4, We have considered the reply. The reply does

not meet the twe points mentioned above. In the
circumstances, we are satisfied that there is an error
apparent on the face of  our order for Fevﬁewu
ﬁccordingTyﬁ that order s recalled, The RA s
allowed. The 04 will be heard again. Call on 29.5.95
subject to part heard.
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(Dr. A. Vedavalll) ' (M.V. Krishnan)
Member{J) Yice Chairman(a)
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